
CENTRAL 11Di INISTATIVE TRIBUNAL 

PATNA BZNCH. P A P N A, 

O.A.No .: 199 of 1996. 

Date of order : 28.11.2002. 

CORAM 

Hon'blo Mr. Justice B.N.Singh Nee1an, Vice_Chajrm, 

Honble Mr. L.R.K,Presad, Member (Administrative). 

Jaldeo Kurnar, son of Late Julai Vjshwakerm, resident of 
village and P.O. Karanja, P.S.: Naubatpur, District Patna, 

..APICANT, 
By Advocate: - Shri S .N .TiWary 

vs. 

The Union of India, throu!h the Secretary, Gøvt. of 
India, Ministry of Communication, Deptt. of Posts, 
India, New DelhicumThe Director General, Deptt, of 
Posts, New Delhi_hO 001. 

The Chief Postmaster General, Bihar Circle, Patn800 ool 
£he Sr. Supdt. Of Post 0ff1c08, Patna Divij0, Patn04, 

The AsSitt Superintendent Of Pt Offices, 

Patna South 5bDiv1j0, 

Patn.8OO 020. 

RESEQNDQJS  - 	 SETS 
y Advocate:.. .Shri S.C.Jha, 

Addi, Standing Counsel. 
5 • 	Shri Sj ay Kui ar, S/o Shri Bhagwan Mahto, EDMC, 

P.O.: Kharenja, P.S.Naubatpjr, District : Patna. 

RESPONDENTS 17D SET. 
vc 	Shri I.D.Presad, 

(aespondent no.5). 

OR DER 

Justice 3.N.Sinh Neelam, V.C.:_ Today the matter is listed 

under the heading "For Admission (On Notice4". Heard Shri 

S.N.Tiwary, learned counsel apoearing on behalf of the 

applicant, Shri I .D.Prasad, learned counsel appearing on 

behalf of the private responent no.5) and ShriS.C.Jha, 

learned Mdl. Standing Counsel apoearing on behalf of the 

official respondents. 

2. 	 The applicant has filed this 

- 



2. 	 OA No.199/96. 

challenging the appointment of respondent no.5 

to the post of E4C, Kharanja. It is submitted that to, 

the said post vide order dated, 31st March 1993 (Annexure_ 

A/7), the applicant was so directed as to render his services 

till further orders and that he even started rendering his 

services fran 01.044993, but surprinly enough the said 

order of his rendering service was so cancelled vide order 

dated 15.04.1994 giving direction to the department conc 

as to get the work done till further orders by engain 

daily wage earner and that after advertisement when the 

names were so sponsored, which included the nane of the 

applicant and the respondent no.5 alongwith others, finally 

the applicant was not given the weightae fof his renderi4 

services from 01.04.1993 to 15.Q4i994 and appointment was 

so offered to respondent no.5 which is under challenge. 

It is pointed out on behalf of the applicant that since 

the deparnent had given the offer to the applicant on 

31st March 1993 as to render his tilvices which he render 4 

with all sincerity till 15.04.194 without giving weightae 

to his services so rendered appo innent f respondent noIS 

can well be said to be not justified. All teee points so 

taken in this OA are pressed into service. On behalf of 

the respondents it is submitted that in the instant case 

when the post was so advertised for filling it by open 

advertisement, even the applicant applied for the sne an 

comparative chart was so prepared relating tothe persons 

wh0se names were so sponsored and whe veri•ficatioiaw as 

so done and finding respondent no.5 to be the most eligi)le 

nongst the names sponsored, he was so appointed to the 

post of EDMC end that way there is nothing wrong in the(j 
-I 	 since 

order under challenge and that wayhis0A has got no merit, 

the sane he dismissed. 

3. 	 In this connection., it is also brought in 

notice that by the plain reading of Ar,.nexure_A/7 it will 



3. 	 QN90199/%, 

transpire that on 31.03,1993 the applicant was ordered to 

render his services 	sub stii te till further orders 

specifically mentioning that working as substitute will not 

confer any ri!ht upon therapplicant for the said post. 

rhat way too, it is submitte since this OA has !ot no merit, 

the same be dismissed. 

4. 	 in Course of ar!urnent so advanced on behalf 

of the applicant, our attention was also drawn to Annexure_ 

A/1l(a) and in that Contèxt it is submitted that the applicant 

h&A also sent a letter to the Sr. Supdt. of POSt Offices  

indicating therein that on the date of interview even res-

pondent no.5 had not cared to appear but surprisingly enough I 

he was so appointed for the reasons best known to the res 

pondents and ralatinj to t-his, point so raised, on behalf of 

the official respondents, our attention was drawn to para13 

of the written statement (Page 10) and submitted that the 

point so raised has already been explained that on the first 

date the respondent no.5 was not interviewed, but later on 

he was given the chanCe to appear in the interview and his 

documents were so verified on 06.02.1995, prior to issuance 

of the appoirinent letter, and finding the respondent no.5 

as one of the best candidat appointhient letter was so issued 

to him which also fi*ds support in para-3 of the written 

statement so filed by the private respondent. That being 

the position, the objectios w raised by the applicant, in 

our considered opinion, is met with by the other side. 

5. Consequently, taking the matter and issue 

as a whole, We find that the arguments so advanced on behalf 

of the rdspondents hs got much of strength and the appointment I 
so given to the  respondent no.5 in the backçround of the 

facts and circumstances, dtai1ed ebove, does not require any 

interference. 




